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O R D E R 

 

27.08.2019  The application preferred by the Respondent –‘M/s. Phoenix 

ARC Private Limited’ (Financial Creditor) under Section 7 of the ‘Insolvency and 

Bankruptcy Code, 2016 (for short, ‘the I&B Code’) against ‘M/s. New Chennai 

Township Private Limited’ was admitted by the Adjudicating Authority (National 

Company Law Tribunal), Special Bench, Chennai on 4th July, 2019. 

 The Appellant ‘ ‘Shareholder and Director’ of the ‘Corporate Debtor’ has 

preferred this appeal on the ground that the Adjudicating Authority was in an 

unwarranted urgency and passed order of admission even when both the parties 

i.e. Appellant and Respondent sought time to complete the settlement process.  

This fact was noticed in this appeal on 18th July, 2019 and time was allowed to 

the Appellant to settle the matter with the Respondent and the ‘Interim 

Resolution Professional’ was directed “not to constitute the ‘Committee of 

Creditors’.”  However, till date no settlement has been made.   
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Learned counsel for the Appellant submits that the proposed ‘Terms of 

Settlement’ has been made and in terms of which certain amount has been paid 

to the Respondent and the Appellant is making endeavour to settle the matter 

within 4 weeks.  However, taking into consideration the fact that one month has 

already been passed after the interim order was passed, by way of last chance, 

we give one opportunity to the Appellant to settle the matter with all the 

stakeholders within 3 weeks failing which the interim order “not to constitute 

the ‘Committee of Creditors” will stand vacated. 

Post the case ‘for orders’ on 19th September, 2019.  
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